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Deccan Chronicle 

Karnataka: Activist Mahesh Shetty Thimarody Moves NHRC Over Police Excess 

https://www.deccanchronicle.com/southern-states/karnataka/karnataka-activist-mahesh-

shetty-thimarody-moves-nhrc-over-police-excess-1904263 

17 September 2025 

Mangaluru: Social activist and Rashtriya Hindu Jagravedike founder Mahesh Shetty 

Thimarody has petitioned the National Human Rights Commission (NHRC), alleging 

police excesses, political targeting, and what he termed “a gross violation of fundamental 

rights.” 

In a memorandum submitted on September 13, Thimarody claimed that FIRs were filed 

against him and his supporters after he publicly criticised BJP national general secretary 

B.L. Santosh and spoke on issues related to Dharmasthala. He said an FIR (Crime No. 

177/2025) was registered at Brahmavar police station on August 16, accusing him of 

defamation. 

“My questions were grounded in facts and constitutional concerns. Yet, instead of public 

discourse, the state machinery was weaponised against me,” he stated. 

He alleged that after the FIR, police repeatedly served notices at his home and resorted 

to intimidation. “On August 21, seven jeeps and two vans with senior officers and 

television crews surrounded the house. This was not law enforcement. It was public 

humiliation as punishment for dissent,” he said. 

Thimarody further claimed that fabricated FIRs were registered in Belthangady, Karkala, 

and other places against him, his family, and villagers, including one case filed while he 

was in judicial custody. He also alleged that his supporters, mostly daily wage workers, 

were facing financial and legal harassment through repeated summons and cases. 

The activist, who has long campaigned for justice in the 2012 rape and murder of a PU 

student, alleged attempts to extern him from Dakshina Kannada by linking him to 

communal unrest “despite no such history.” 

Thimarody urged the NHRC to order a high-level inquiry into the FIRs, declare them 

fabricated and politically motivated, and recommend their withdrawal. He also sought 

disciplinary and criminal action against senior police officials, protection for his family and 

supporters, and reforms to prevent misuse of criminal law against activists. 

“This is not just my fight,” he wrote. “If the state machinery can treat an activist like me 

this way, what happens to the voiceless poor?” 
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Principal Correspondent with Deccan Chronicle, specializes in covering Coastal and 

North Karnataka districts. His expertise lies in Political Analysis, and he holds a profound 

interest in human interest stories, history and culture. Offering extensive coverage, 

Gururaj explores various facets, including politics, environment, archaeology, civic 

issues, education as well as crime. 
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Deccan Herald 

Karnataka Activist Mahesh Shetty Booked Under Arms Act, Cites Vendetta 

https://www.deccanherald.com/india/karnataka/mangaluru/activist-mahesh-shetty-

booked-under-arms-act-alleges-political-vendetta-3733252 

Naina J A DHNS Last Updated : 18 September 2025, 00:25 IST 

Mangaluru: Belthangady police have registered a case against activist Mahesh Shetty 

Thimarody under various sections of the Arms Act, following a complaint by the Special 

Investigation Team (SIT). 

According to DK SP Dr Arun K, on August 26, SIT officers, armed with a court-issued 

search warrant, conducted a search at Mahesh Shetty Thimarody’s residence in Ujire 

village. 

The search was carried out in the presence of pancha witnesses, police staff, SOCO 

officials, and SIT personnel. During the raid, several items were seized and later 

presented before the court for further legal action. 

Following the recovery, the SIT officer submitted a complaint to the DK SP detailing the 

materials found at Mahesh Shetty’s residence. After due verification, on September 16, 

Belthangady police registered a case under Sections 25(1)(1-A) and 25(1)(1-B)(a) of the 

Arms Act, 1959. The investigation is ongoing, said the SP. 

Thimarody Submits Complaint to NHRC 

Meanwhile, Mahesh Shetty Thimarody has reportedly submitted a detailed complaint to 

the National Human Rights Commission (NHRC), alleging police excesses, political 

targeting, and gross violations of fundamental rights in connection with the case filed 

against him. 

He appealed to the NHRC to constitute an independent high-level inquiry committee to 

investigate all four FIRs registered against him across Brahmavar, Karkala, and 

Belthangady police stations. Thimarody urged the commission to declare these FIRs 

fabricated and politically motivated, and recommend their immediate withdrawal. He also 

sought disciplinary and criminal action against the responsible officers. 

Further, Thimarody requested the NHRC to ensure safety and protection for him, his 

family, and his karyakartas. He called on the commission to recommend urgent reforms 

to the Government and Home Ministry to prevent misuse of criminal law as a tool to 

silence activists and political dissenters. 
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Vartha Bharati 

Mahesh Shetty Thimarody writes to NHRC; alleges police excess, political targeting 

https://english.varthabharati.in/karavali/mahesh-shetty-thimarody-writes-to-nhrc-alleges-

police-excess-political-targeting 

Vartha Bharati | 17-09-2025 | 22:26:00 IST 

Mangaluru: Social worker and activist Mahesh Shetty Thimarody has filed a complaint 

before the National Human Rights Commission (NHRC) alleging gross police excess, 

political targeting, and violation of his fundamental rights. In a letter dated September 

13, 2025, he sought an independent inquiry into a series of FIRs registered against him 

and his supporters, accusing the police of intimidation, fabrication of cases, and acting 

under political pressure. 

Thimarody, who is the founder of Rāhstriya Hindu Jagravedike and Praja Prabhuthva 

Vedike, said that while he has faced harassment for decades due to his activism, the 

incidents of the last month represent a direct assault on dissent, freedom of speech, and 

lawful protest. He reminded the Commission that he has been consistently fighting for 

justice in the Sowjanya gang rape and murder case for the last 13 years, during which 

time he has endured threats, harassment, and false cases, all meant to silence him. 

According to him, the present chain of events began when he questioned how a temple 

in Dharmasthala, long regarded as a Hindu spiritual centre, was transferred to private 

individuals who now describe it as a Jain institution while enjoying political support from 

BJP leaders. He said his remarks, given in a byte to a YouTube news channel, were 

based on facts and constitutional concerns. However, instead of public debate, the police 

registered a case against him. On August 16, 2025, an FIR (Crime No. 177/2025) was 

filed at Brahmavara Police Station, accusing him of making defamatory remarks against 

BJP leader B.L. Santosh. Thimarody said the complainant had no direct involvement in 

the issue and alleged that the state machinery was misused to target him. 

He recalled that soon after the FIR, notices were served at his house. When he sought 

15 days’ time to appear before the authorities, no reply came. Instead, on August 21, 

2025, seven police jeeps, two vans, and a civil vehicle carrying senior officers and media 

crews stormed his residence. The move, he said, was designed not to uphold the law but 

to publicly humiliate him. Villagers and family members pleaded with the police but the 

officers insisted on arresting him. To avoid escalation, he declared he would appear 

voluntarily. Along the way from Ujire to Brahmavara, people lined the roads raising 

slogans of “Justice for Sowjanya.” 

Thimarody alleged that even then harassment continued. A vehicle carrying three of his 

young supporters accidentally collided with the vehicle of the ASP. Instead of treating it 

as a minor mishap, police exaggerated it as an intentional attack. The youths, aged 18, 

21, and 25, were detained at Karkala Station, and senior officers were allegedly pressured 

to frame them under attempt-to-murder charges. He said probationary ASP Harsha 

VARTHA BHARATHI, Online, 18.9.2025
Page No. 0, Size:(0)cms X (0)cms.

https://english.varthabharati.in/karavali/mahesh-shetty-thimarody-writes-to-nhrc-alleges-police-excess-political-targeting
https://english.varthabharati.in/karavali/mahesh-shetty-thimarody-writes-to-nhrc-alleges-police-excess-political-targeting


Priyamvada was even heard instructing officials to book the youths under IPC 307, 

exposing the casual and dangerous misuse of penal provisions. 

He further stated that despite his critical blood pressure levels, doctors’ recommendations 

for hospital custody were ignored. He was denied both regular and interim bail on the 

grounds of past cases, most of which he claimed were already closed or politically 

motivated. Villagers and supporters who had gathered at his residence during the police 

action were booked in FIR No. 94/2025 for obstructing police duty. Others who appeared 

at Belthangady Police Station, including a human rights activist, were booked in FIR No. 

100/2025. He said he was also named in this FIR even though he was already in judicial 

custody, calling it a clear fabrication. 

Thimarody recounted another incident where his nephew overheard a PSI from 

Brahmavara telling a Circle Inspector that there was “high-level pressure to arrest Mahesh 

Shetty and block his bail.” On realising he had been overheard, the Inspector hurriedly 

shifted the conversation into his chamber. According to him, this was evidence of political 

orchestration behind the police actions. 

He said his supporters, most of them daily wage workers, are now facing multiple false 

cases, repeated summons, court hearings, and unbearable legal costs. Their only role, 

he claimed, was standing with him in demanding justice for Sowjanya and questioning 

the misuse of religious institutions. He added that there has been pressure on the 

Assistant Commissioner to extern him from Dakshina Kannada district by falsely linking 

him to communal unrest, even though he has no communal history. Out of 24 FIRs 

against him, he said 16 have already been dismissed and the remaining eight are 

baseless and directly connected to his activism on the Sowjanya case and the mass burial 

discoveries in Dharmasthala. 

In his petition, Thimarody appealed to the NHRC to conduct an independent inquiry into 

the cases registered against him and his supporters, declare them fabricated and 

politically motivated, and recommend their withdrawal. He also sought disciplinary and 

criminal action against officers whom he named, protection for himself, his family, and 

supporters, and reforms to prevent misuse of criminal law to silence activists and 

dissenters. 

Concluding his appeal, he said this was not just one man’s fight but a larger struggle for 

democratic rights. “I write this letter not as one man’s plea, but as the cry of hundreds 

who lined the roads chanting ‘Justice for Sowjanya.’ If the state machinery can treat an 

activist like me this way, what happens to the voiceless poor?” he wrote, adding that if the 

Commission does not act now, the message will be that constitutional rights are mere 

illusions and dissent is a punishable offence. 
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Deccan Chronicle 

NHRC Member Seeks Road Map for Polavaram Project-Affected Families 

https://www.deccanchronicle.com/southern-states/andhra-pradesh/nhrc-member-seeks-

road-map-for-polavaram-project-affected-families-1904336 

Andhra Pradesh DC Correspondent 17 September 2025 8:04 PM 

Member Vijaya Bharati reviews compensation, directs report on displaced families 

Vijayawada: National Human Rights Commission (NHRC) member S. Vijaya Bharati 

called on AP Chief Secretary K. Vijayanand at his camp office here on Wednesday and 

sought a detailed road map on the measures taken and those proposed for the benefit of 

Polavaram project-affected families. 

The member held a review with the Chief Secretary on the plight of people who lost their 

lands to the construction of the Polavaram project, the compensation already paid, and 

the pending payments. She also discussed issues faced by those affected by the 

Gundlakamma project and other related concerns. 

The member directed that a road map be submitted both to the state government and the 

NHRC. 

Meanwhile, the Chief Secretary instructed officials to prepare and submit a report to the 

NHRC as well. ( Source : Deccan Chronicle ) 
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The New Indian Express 

Multiple human remains found at Dharmasthala 

The Special Investigation Team reportedly recovered human remains at five locations in 

the forest near the bathing area of Dharmasthala temple. 

https://www.newindianexpress.com/states/karnataka/2025/Sep/18/multiple-human-

remains-found-at-dharmasthala 

Express News Service | Updated on:  18 Sep 2025, 7:35 am 

2 min read 

MANGALURU: The Special Investigation Team (SIT), probing alleged mass burials in 

Dharmasthala village, reportedly recovered human remains at five locations in the forest 

patches of Banglegudde, near the bathing area of Dharmasthala temple, during a search 

operation on Wednesday. 

Sources said a rope, walking stick, identity card and poison bottle were recovered during 

the search. This follows a recent video statement by Vittal Gowda, the uncle of Sowjanya 

— the 17-year-old girl who was raped and murdered in 2012. 

Thimarody approaches human rights panel 

Vittal Gowda claimed in the video that he has seen multiple human remains, including 

those of a child, on the surface during a mahazar on August 31. 

Gowda was taken for spot inspection (mahazar) there after a key witness-complainant 

told the investigators that the human skull that he submitted earlier to the police was 

unearthed by Gowda from the Banglegudde forest. 

The witness-complainant, a sanitation worker at the Dharmasthala temple, was the first 

to complain to the police that he had buried a large number of bodies of victims of rape 

and violence in Dharmasthala village over 20 years ago. 

On Wednesday, a team of over 50 personnel, including members of the SIT, Scene of 

Crime Officers and staff from the forest and revenue departments, resumed the search 

operation. The teams, divided into five groups, began the operation around 11.30 am and 

continued till 6.30 pm, carrying salt sacks, PVC pipes, buckets and other materials into 

the forested area. 

Sources said the newly discovered sites were located in close proximity to the area where 

the previous mahazar was conducted with Vittal Gowda’s assistance. The operation was 

carried out under tight security and without allowing the media to access the spot. 

While sources confirmed the recovery of human skeletal remains, they did not disclose 

as to how many individuals the remains could belong to. They said only a forensic report 

can establish the number of victims, their age and cause of death. 
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Thimarody booked under Arms Act 

The Belthangady police registered a case against activist Mahesh Shetty Thimarody 

under various sections of the Arms Act following a complaint filed by the investigating 

officer of the Special Investigation Team (SIT). 

Dakshina Kannada SP Arun K said that on August 26, the SIT officers, armed with a 

warrant, searched Thimarody’s house at Ujire village, and seized several items. The SIT 

officer later submitted a complaint to the SP. 

After verification, on Tuesday, the Belthangady police registered a case under Sections 

25(1)(1-A) and 25(1)(1-B)(a) of the Arms Act at the Belthangady Police Station. 

Thimarody, meanwhile, filed a complaint with the National Human Rights Commission, 

alleging police excesses, political targeting, and gross violation of fundamental rights in 

connection with a case filed against him at the Brahmavar police station. 
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Hans India 

Dharmasthala case: SIT resumes excavation operation; collects bones, soil 

https://www.thehansindia.com/amp/karnataka/dharmasthala-case-sit-resumes-

excavation-operation-collects-bones-soil-1007345 

The Hans India | Update: 2025-09-17 22:00 IST 

Mangaluru (Karnataka): In a major development the Special Investigation Team (SIT) 

probing the Dharmasthala murder case resumed excavations on Wednesday at 

Banglegudde region in Dharmasthala temple town and collected bones and soil from the 

suspected burial spots. 

A team of 50 to 60, including SIT officers, Scene Of Crime Officers (SOCO) and others 

are monitoring the excavation work carried out by the civic workers. 

The team has taken a sack of salt, five to six plastic PVC pipes, boxes and other materials 

to the spot. 

Sources confirmed that the team has found bones and some denim cloth at the new burial 

spots. 

The team has collected bones and soil samples from the spots and continued the 

excavation operation amid rain. 

The excavation work is being carried out between the 11th and 12th burial sites. The 

development has assumed significance as SIT Chief Pronab Mohanty had met Chief 

Minister Siddaramaiah on Tuesday and briefed him about the progress of the 

investigation. 

The excavation is being carried out based on the statement made by Vittal Gowda, a 

close relative of Soujanya, who was allegedly kidnapped, gang raped and killed in 

Dharmasthala. 

Vittal Gowda had claimed that he had seen a pile of bones of children and bodies being 

buried in Dharmasthala. The SIT has launched excavation operations in this background. 

Meanwhile, activists approached the Supreme Court on Tuesday, calling for urgent 

judicial oversight in the case. 

The Supreme Court has been urged to take suo motu cognisance of the alleged mass 

burials in Dharmasthala, after disturbing revelations were made by sanitation worker C.N. 

Chinnayya, known as 'mask man', who reported decades-long secret burials linked to 

alleged crimes and sexual assaults. 

Advocate Rohit Pandey has formally appealed to the Chief Justice of India to place the 

SIT under the supervision of a Retired Supreme Court Judge for transparent and 

independent investigation and ensure immediate exhumation and forensic examination 

of all visible remains at Banglegudde and other identified sites under judicial oversight. 
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The petition stated, "On July 3, 2025, Chinnayya’s formal complaint and sworn affidavit 

triggered a Special Investigation Team (SIT) probe, leading to exhumations and the 

recovery of human remains and victims' belongings substantiating grave allegations. 

"The National Human Rights Commission visited Dharmasthala in August, corroborating 

witness threats and intimidation faced by Chinnayya and his family. 

"Despite consistent testimonies from villagers and public admissions by a Senior 

Karnataka Cabinet Minister on September 13, confirming the magnitude of mass burials 

as resembling a “battlefield,” subsequent SIT efforts face obstruction due to high-level 

pressure, risking suppression of further exhumations." 

Lawyers representing victims now report harassment and intimidation by local police, 

threatening justice and the independence of legal counsel. Witnesses and families are 

under severe threat, raising concerns about a breakdown in rule of law in Karnataka, the 

petition alleged. 

Meanwhile, Mahesh Shetty Thimarody, one of the activists raising his voice against 

temple authorities has formally submitted a detailed complaint to the National Human 

Rights Commission alleging "systematic police harassment, abuse of power, and 

malicious criminal prosecution aimed at silencing my voice and dismantling citizen-led 

movements." 
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Times of India 

SIT searches Banglegudda, skeletal remains reportedly found 

https://timesofindia.indiatimes.com/city/mangaluru/sit-searches-banglegudda-skeletal-

remains-reportedly-found/articleshow/123952247.cms 

TNN | Sep 17, 2025, 11.06 PM IST 

Mangaluru: The Special Investigation Team (SIT) probing the alleged mass burial case 

in Dharmasthala reportedly recovered skeletal remains from the forested region of 

Banglegudda during a search operation on Wednesday. 

SIT officials declined to comment on the search. 

A team of more than 50 personnel was split into groups, and they began the search 

operation around 11:30 am, which continued for seven hours despite rain. 

SPs Jitendra Kumar Dayama and C A Simon were present during the search operation. 

Vittal Gowda, the uncle of Sowjanya, who was murdered in 2012, had claimed that 

multiple human remains were found at Banglegudda in Dharmasthala. 

In a video that went viral recently, he alleged that human remains were found during a 

spot mahazar conducted by the SIT. Besides human remains, articles used for 

‘vamachara' (black magic) were also found at the spot, he claimed. 

The SIT, on Sept 10, revisited Banglegudda. SIT sources confirmed that skeletal remains 

were found at Banglegudda, at a spot shown by Vittal Gowda. He was questioned by SIT 

in connection with the skull that was deposited by complainant Chinnayya, who was 

remanded in judicial custody. He is currently lodged in Shivamogga jail. 

Sources said a rope, walking stick, identity card and a bottle of a poison were found during 

the search. 

Case filed against activist 

Belthangady police have registered a case against activist Mahesh Shetty Thimarody 

under various sections of the Arms Act, following a complaint by the SIT. 

Dakshina Kannada SP Arun K said on Aug 26, the SIT officers, powered by a search 

warrant, raided Thimarody's house in Ujire village. 

Thimarody, meanwhile, has filed a complaint with the National Human Rights 

Commission, claiming police excesses, political targeting, and gross violation of his 

fundamental rights in connection with a case filed against him at the Bramhavar police 

station. 

One firearm and two swords were recovered from Thimarody's house. 
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Ten News 

Dharmasthala case: SIT resumes excavation operation; collects bones, soil 

https://tennews.in/dharmasthala-case-sit-resumes-excavation-operation-collects-bones-

soil/ 

On Sep 17, 2025 

Mangaluru (Karnataka), Sep 17 (IANS) In a major development the Special Investigation 

Team (SIT) probing the Dharmasthala murder case resumed excavations on Wednesday 

at Banglegudde region in Dharmasthala temple town and collected bones and soil from 

the suspected burial spots. 

A team of 50 to 60, including SIT officers, Scene Of Crime Officers (SOCO) and others 

are monitoring the excavation work carried out by the civic workers. 

The team has taken a sack of salt, five to six plastic PVC pipes, boxes and other materials 

to the spot. 

Sources confirmed that the team has found bones and some denim cloth at the new burial 

spots. 

The team has collected bones and soil samples from the spots and continued the 

excavation operation amid rain. 

The excavation work is being carried out between the 11th and 12th burial sites. The 

development has assumed significance as SIT Chief Pronab Mohanty had met Chief 

Minister Siddaramaiah on Tuesday and briefed him about the progress of the 

investigation. 

The excavation is being carried out based on the statement made by Vittal Gowda, a 

close relative of Soujanya, who was allegedly kidnapped, gang raped and killed in 

Dharmasthala. 

Vittal Gowda had claimed that he had seen a pile of bones of children and bodies being 

buried in Dharmasthala. The SIT has launched excavation operations in this background. 

Meanwhile, activists approached the Supreme Court on Tuesday, calling for urgent 

judicial oversight in the case. 

The Supreme Court has been urged to take suo motu cognisance of the alleged mass 

burials in Dharmasthala, after disturbing revelations were made by sanitation worker C.N. 

Chinnayya, known as ‘mask man’, who reported decades-long secret burials linked to 

alleged crimes and sexual assaults. 

Advocate Rohit Pandey has formally appealed to the Chief Justice of India to place the 

SIT under the supervision of a Retired Supreme Court Judge for transparent and 

independent investigation and ensure immediate exhumation and forensic examination 

of all visible remains at Banglegudde and other identified sites under judicial oversight. 
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The petition stated, “On July 3, 2025, Chinnayya’s formal complaint and sworn affidavit 

triggered a Special Investigation Team (SIT) probe, leading to exhumations and the 

recovery of human remains and victims’ belongings substantiating grave allegations. 

“The National Human Rights Commission visited Dharmasthala in August, corroborating 

witness threats and intimidation faced by Chinnayya and his family. 

“Despite consistent testimonies from villagers and public admissions by a Senior 

Karnataka Cabinet Minister on September 13, confirming the magnitude of mass burials 

as resembling a “battlefield,” subsequent SIT efforts face obstruction due to high-level 

pressure, risking suppression of further exhumations.” 

Lawyers representing victims now report harassment and intimidation by local police, 

threatening justice and the independence of legal counsel. Witnesses and families are 

under severe threat, raising concerns about a breakdown in rule of law in Karnataka, the 

petition alleged. 

Meanwhile, Mahesh Shetty Thimarody, one of the activists raising his voice against 

temple authorities has formally submitted a detailed complaint to the National Human 

Rights Commission alleging “systematic police harassment, abuse of power, and 

malicious criminal prosecution aimed at silencing my voice and dismantling citizen-led 

movements.” 

–IANS 

mka/rad 
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Patrika 

धर्मस्थल रं्दिर र्ें रेप पीद़िताओ ंको िफनाने के र्ार्ले रे् नया र्ो़ि, खुिाई के िौरान दर्ली हदियां 

और कप़ेि 

https://www.patrika.com/national-news/dharmasthala-case-bones-and-clothes-found-

during-excavation-19953178 

भारत | Himadri Joshi | Sep 17, 2025 

कर्ााटक के धर्ास्थल रं्दिर र्ें रेप पीद़िताओ ंके शव जलारे् और िफर्ारे् के र्ार्ले र्ें एक र्या र्ो़ि आ 

गया है। इसर्ें जांच टीर् को र्ई खुिाई वाली जगह से कुछ हदियां और कप़ेि दर्ले है। र्ार्ले की जांच कर 

रही दवशेष जांच िल (एसआईटी ) टीर् रे् बुधवार को शहर के बंगलेगुिे के्षत्र र्ें दफर से खुिाई शुरू की है। 

खुिाई के िौरार् 50 से 60 लोगो ंटीर् र्ौके पर र्ौजूि रही। इसर्ें एसआईटी अदधकारी, फॉरें दसक टीर् और 

अन्य अदधकारी शादर्ल है। इर् सभी लोगो ंरे् कर्ाचाररयो ंद्वारा दकए जा रहे खुिाई के कार् की दर्गरार्ी 

की। 

टीर् रे् हदियां और दर्ट्टी के र्रू्रे् एकत्र दकए 

सूत्रो ंके अरु्सार, आज दजर् र्ई जगहो ंपर खुिाई की गई वहां से टीर् को हदियां और कुछ डेदर्र् का 

कप़िा दर्ला है। टीर् रे् स्पॉट से हदियां और दर्ट्टी के र्रू्रे् एकत्र कर दलए हैं और बाररश के बीच भी खुिाई 

का कार् जारी रखा है। दफलहाल इस र्ार्ले का खुलासा कररे् वाले व्यक्ति द्वारा बताई गई 11वी ंऔर 12वी ं

जगह पर खुिाई का कार् चल रहा है। जांच टीर् के प्ररु्ख, प्रणब र्ोहंती, रे् रं्गलवार को ही राज्य के 

रु्ख्यरं्त्री दसद्धाररै्या से रु्लाकात की थी और उन्हें जांच की प्रगदत के बारे र्ें जार्कारी िी थी। 
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Janta Se Rishta 

धर्मस्थल र्ार्ले र्ें SIT ने खुदाई अभियान भिर से शुरू भिया 

https://jantaserishta.com/local/karnataka/sit-resumes-excavation-in-shrine-case-

4270839 

Tara Tandi17 Sept 2025 6:56 PM 

Mangaluru मंगलुरु: धममस्थल हत्याकांड की जााँच कर रही विशेष जााँच टीम (एसआईटी) ने बुधिार को 

धममस्थल मंविर नगरी के बंगलेगुडे्ड के्षत्र में एक बडे घटनाक्रम में खुिाई विर से शुरू की और संविग्ध कब्रगाहो ं

से हवड्डयााँ और वमट्टी एकत्र की। एसआईटी अवधकाररयो,ं अपराध स्थल अवधकाररयो ं(एसओसीओ) और अन्य 

सवहत 50 से 60 लोगो ंकी एक टीम नगर वनगम कममचाररयो ंद्वारा वकए जा रहे उत्खनन कायम की वनगरानी 

कर रही है। टीम नमक की एक बोरी, पााँच से छह प्लास्टिक पीिीसी पाइप, बके्स और अन्य सामग्री 

घटनास्थल पर ले गई है। 

सूत्रो ं ने पुवि की है वक टीम को नए ििन स्थलो ंपर हवड्डयााँ और कुछ डेवनम कपडा वमला है। टीम ने 

घटनास्थल से हवड्डयााँ और वमट्टी के नमूने एकत्र वकए हैं और बाररश के बीच उत्खनन कायम जारी रखा है। 

उत्खनन कायम 11िें और 12िें ििन स्थलो ंके बीच वकया जा रहा है। यह घटनाक्रम इसवलए महत्वपूर्म है 

क्ोवंक एसआईटी प्रमुख प्रर्ब मोहंती ने मंगलिार को मुख्यमंत्री वसद्धारमैया से मुलाकात की थी और उन्हें 

जााँच की प्रगवत से अिगत कराया था। Also Read - कनामटक के मंत्री MB पावटल ने बेंगलुरु में रोल्स-रॉयस 

इनोिेशन सेंटर का वकया उि्घाटन यह खुिाई सौजन्या के एक करीबी ररशे्तिार विट्ठल गौडा के बयान के 

आधार पर की जा रही है, वजनका कवथत तौर पर धममस्थल में अपहरर्, सामूवहक बलात्कार और हत्या कर 

िी गई थी। विट्ठल गौडा ने िािा वकया था वक उन्होनें धममस्थल में बच्ो ंकी हवड्डयो ंऔर शिो ंका ढेर िफ़नाया 

हुआ िेखा था। इसी पृष्ठभूवम में एसआईटी ने खुिाई अवभयान शुरू वकया है। इस बीच, कायमकतामओ ं ने 

मंगलिार को सिोच् न्यायालय का िरिाजा खटखटाया और मामले में तत्काल न्यावयक वनगरानी की मांग 

की। Also Read - यूवनयन बैंक से धोखाधडी मामले में ईडी ने िास्टखल की चाजमशीट 'मास्क मैन' के नाम से 

मशहूर सिाई कममचारी सी.एन. वचन्नय्या द्वारा कवथत अपराधो ंऔर यौन हमलो ंसे जुडे िशको ंपुराने गुप्त 

िफ़नाने की सूचना िेने के बाि, सिोच् न्यायालय से धममस्थल में कवथत सामूवहक िफ़नाने का स्वतः  संज्ञान 

लेने का आग्रह वकया गया है। िकील रोवहत पांडे ने औपचाररक रूप से भारत के मुख्य न्यायाधीश से 

पारिशी और स्वतंत्र जााँच के वलए एसआईटी को सिोच् न्यायालय के एक सेिावनिृत्त न्यायाधीश की वनगरानी 

में रखने और न्यावयक वनगरानी में बंगलेगुडे्ड और अन्य वचस्टन्हत स्थलो ंपर सभी विखाई िेने िाले अिशेषो ंकी 

तत्काल खुिाई और िोरें वसक जााँच सुवनवित करने की अपील की है। Also Read - PM मोिी ने कायमभार 

संभालने के बाि स्वच्छ प्रशासन विया: कनामटक के नेता प्रवतपक्ष आर अशोक यावचका में कहा गया है, "3 

जुलाई, 2025 को, वचन्नय्या की औपचाररक वशकायत और शपथ पत्र के आधार पर एक विशेष जााँच िल 

(एसआईटी) ने जााँच शुरू की, वजसके पररर्ामस्वरूप शिो ंको वनकाला गया और मानि अिशेष तथा 

पीवडतो ंका सामान बरामि वकया गया, वजससे गंभीर आरोपो ंकी पुवि हुई।" "रािर ीय मानिावधकार आयोग 

ने अगस्त में धममस्थल का िौरा वकया, वजसमें वचन्नय्या और उनके पररिार को गिाहो ंद्वारा िी जा रही धमवकयो ं

और डराने-धमकाने की पुवि हुई। "ग्रामीर्ो ंकी लगातार गिाही और 13 वसतंबर को कनामटक के एक िररष्ठ 

कैवबनेट मंत्री द्वारा सािमजवनक रूप से स्वीकारोस्टि के बािजूि, वजसमें सामूवहक िफ़नाने की भयािहता 
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को "युद्धके्षत्र" जैसा बताया गया था, बाि में एसआईटी के प्रयासो ंको उच्-स्तरीय िबाि के कारर् बाधाओ ं

का सामना करना पडा, वजससे आगे के उत्खनन कायों के िमन का जोस्टखम पैिा हो गया।" पीवडतो ंका 

प्रवतवनवधत्व करने िाले िकील अब स्थानीय पुवलस द्वारा उत्पीडन और धमकी की ररपोटम कर रहे हैं, वजससे 

न्याय और कानूनी सलाहकार की स्वतंत्रता को खतरा है। यावचका में आरोप लगाया गया है वक गिाह और 

पररिार गंभीर खतरे में हैं, वजससे कनामटक में कानून के शासन के पतन की वचंता बढ़ रही है। इस बीच, 

मंविर प्रावधकाररयो ंके स्टखलाि आिाज उठाने िाले कायमकतामओ ंमें से एक महेश शेट्टी वथमारोडी ने रािर ीय 

मानिावधकार आयोग में औपचाररक रूप से एक विसृ्तत वशकायत प्रसु्तत की है, वजसमें आरोप लगाया गया 

है वक "मेरी आिाज को िबाने और नागररक-नेतृत्व िाले आंिोलनो ंको खत्म करने के उदे्दश्य से व्यिस्टस्थत 

पुवलस उत्पीडन, सत्ता का िुरुपयोग और िुभामिनापूर्म आपरावधक मुकिमा चलाया जा रहा है।" 
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Hindustan Times 

Gauhati HC dismisses plea seeking probe into alleged custodial deaths of 3 Hmar 

men 

https://www.hindustantimes.com/india-news/gauhati-hc-dismisses-plea-seeking-probe-

into-alleged-custodial-deaths-of-3-hmar-men-101758118695452.html 

By Utpal Parashar | Updated on: Sept 17, 2025 07:48 pm IST 

The petition alleged that the three, who were arrested by the Cachar district police on July 

16, were killed “in cold blood” by the Assam Police a day later 

Guwahati: The Gauhati High Court has dismissed a petition seeking a probe into the 

alleged custodial deaths of three men from the Hmar community in Assam in July last 

year. 

The petition, filed in August 2024 by three family members of the deceased — Lalunggawi 

Hmar, Lalbiekung Hmar, and Joshua Lalringson — alleged that the three, who were 

arrested by the Cachar district police on July 16, were killed “in cold blood” by the Assam 

Police a day later. 

Police said the three were arrested with weapons on July 16, after which they informed 

officers about additional arms meant for subversive activities along the Assam–Manipur 

border. The next day, police took them to recover the weapons when they were allegedly 

attacked by unidentified individuals. The three sustained injuries in the crossfire and died 

on their way to the hospital. 

Following the deaths, Hmar groups from Assam and Manipur accused the police of 

staging the encounter. 

In the petition, the family members of the deceased urged the High Court to order a probe 

by a senior police officer from outside Assam and direct the state government to pay ₹1 

crore in compensation to each of the three youths’ families. 

A high court bench comprising Justices Kalyan Rai Surana and Susmita Phukan Khaund 

said on Monday that the matter is being investigated by the National Human Rights 

Commission (NHRC), and a separate probe by the Hailakandi Additional Superintendent 

of Police had “re-endorsed” the police version of events. 

“At this juncture, this court is of the opinion that it cannot be pre-empted that the 

investigating agency will conduct the investigation in a partisan manner and screen the 

police officials involved in extrajudicial killings,” the court said in its order, which HT has 

seen. 

 “It would be advisable to the petitioners to await for the view of the NHRC. In the wake 

of the foregoing discussions, petition is hereby dismissed,” it added. 
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The court said that digital evidence and submissions like pen drives containing videos of 

the arrest and other details were “carefully considered,” but it was not clear if a charge 

sheet had been filed by the police in connection with the case or if the investigation was 

still underway. 

“This court refrains from commenting on the digital evidence as the investigation is 

presumably still under progress,” the order read. 

It said the petitioners were at liberty to file an appropriate application “if they are still 

aggrieved on the culmination of the aforementioned cases.” 
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Scroll.in 

Gauhati HC dismisses plea seeking probe into alleged custodial deaths of three 

Hmar men 

The National Human Rights Commission had in March disposed of the matter based on 

a magisterial inquiry conducted by an Assam Civil Service officer. 

https://scroll.in/latest/1086685/gauhati-hc-dismisses-plea-seeking-probe-into-alleged-

custodial-deaths-of-three-hmar-men 

Scroll Staff | 3 hours ago 

The Gauhati High Court on Monday dismissed a petition seeking an investigation into the 

alleged custodial deaths of three men from the Hmar community in Assam’s Cachar 

district. 

Lallungawi Hmar, Lalbeikkung Hmar and Joshua were killed in an alleged gunfight with 

the police on July 17, 2024, a day after they were arrested on the suspicion of being 

militants. 

The killings had triggered outrage in Assam and neighbouring Manipur. 

Hmar groups had sought an investigation into the incident. 

The families of the men had in August 2024 filed a petition in the High Court seeking an 

independent investigation into the alleged custodial deaths. 

They had sought an independent director general of police from outside Assam or a senior 

police officer, independent of the Assam Police and the state government, to be appointed 

as the investigating officer. 

In its order on Monday, a bench of Justices Kalyan Rai Surana and Susmita Phukan 

Khaund said that the investigation into the incident had been referred to the National 

Human Rights Commission and an additional superintendent of police in Hailakandi 

district. 

“At this juncture, this court is of the opinion that it cannot be pre-empted that the 

investigating agency will conduct the investigation in a partisan manner and screen the 

police officials involved in extrajudicial killings,” the court added. 

The bench also said that the petitioners were at liberty to file an appropriate application if 

they were still “aggrieved on the culmination of the investigation”. 

“It is not clear at this juncture, if charge sheet has been laid against erring officials, or if 

investigation is still under progress,” the court observed. 

The bench added that it will not comment on the digital evidence as the investigation was 

“presumably still under progress”. 
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In March, the National Human Rights Commission had disposed of the matter based on 

a magisterial inquiry conducted by an Assam Civil Service officer. This was contrary to 

the rights panel’s guidelines, which mandate a judicial inquiry into suspected custodial 

deaths. 

A lawyer observing the case, who did not want to be identified, told Scroll that the family 

of the three men had moved the court because they did not trust the Assam government 

to conduct a fair investigation into the alleged custodial killings. 

The court “accepts that the post-mortem does reveal torture, and shots fired from point-

blank range, thus, establishing the possibility of cold-blooded murder by the police”, the 

lawyer said. 

“But it finds it unfathomable as to why the state would kill random people and asks the 

family of the deceased to trust the investigation, and wait for the NHRC to complete the 

inquiry,” the lawyer added. 

The lawyer said that the order displayed the “unconstrained trust” that the judiciary had 

in the executive to investigate itself. 

“However, there is nothing on record to suggest that government has done anything to 

hold that trust,” the lawyer told Scroll. “On the contrary, the government’s story is entirely 

different, which makes them an interested party to the act.” 

The lawyer added that the case had been filed in July 2024 and that the court had 

reserved its judgement for three months. 

“[The court] could have at least called for the progress of the investigation,” the lawyer 

said. 

The National Human Rights Commission closing the matter based on a magisterial inquiry 

conducted by an executive officer violated a Supreme Court direction and the panel’s own 

rules that allegations on custodial deaths should be looked into by a judicial officer, the 

lawyer said. 

The case 

During the proceedings in the court, the petitioners told the bench that the three men had 

been arrested from the Ganga Nagar area in Cachar’s Krishnapur Road. 

“At least six police personnel present, tied their hands behind their backs and took them 

to the police station and detained them,” the court order on Monday quoted the petitioners 

as having claimed. 

They added that the men were intercepted from an auto rickshaw. “It is alleged that the 

three arrested men were taken out of the police station sometime in the night or early in 

the morning of [July 17, 2024] and killed by the Assam Police in cold blood,” the petitioners 

had alleged. 
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Hours after the deaths, Assam Chief Minister Himanta Biswa Sarma had said on social 

media that the three men were suspected militants who were killed in a gunfight with the 

Cachar Police. He added that the police recovered three rifles and a pistol from them. 

The police had later claimed that they had first arrested the three men before taking them 

to the Bhuban Hills area, where another group of suspected militants were reportedly 

hiding with a huge cache of arms. 

According to the police’s statement, as their personnel and the three suspected militants 

reached the hills, the second group of suspected militants opened fire at them. 

“The apprehended militants wearing bulletproof jackets and helmets sustained on their 

persons,” read the statements. 

They were taken to a hospital, where the police said they were soon declared dead. 

However, the Hmar Students’ Association and the Hmar Inpui, the apex body of the Hmar 

tribe in the North East, alleged that the three men were “arbitrarily detained, taken to an 

undisclosed location and then brutally shot dead under circumstances that defy all 

principles of justice and human rights”. 

The Hmar Students’ Association had said that the persons who died were not militants 

but “village volunteers who valiantly defended the Kuki-Zomi-Hmar villages against Meitei 

militants”. 

The term “village volunteers” has been used for armed civilians guarding villages since 

the ethnic clashes broke out between the Kuki-Zo-Hmars and Meiteis communities in 

neighbouring Manipur in May 2023. 

“The Assam Police’s claim of an encounter is riddled with inconsistencies and 

contradicted by compelling video evidence, which exposes the fabricated nature of their 

account,” the student body had alleged. 
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Sentinel Assam 

Guwahati: Meeting on leprosy awareness held in city 

A meeting on leprosy awareness and prevention was convened on Tuesday at the 

Kamrup Metropolitan Deputy Commissioner’s office, chaired by Dr. Pradipta Kumar 

Nayak, Special Monitor (Leprosy) of NHRC 

https://www.sentinelassam.com/amp/story/cities/guwahati-city/guwahati-meeting-on-

leprosy-awareness-held-in-city 

Sentinel Digital Desk | Published:17th Sep, 2025 at 10:05 AM 

STAFF REPORTER 

GUWAHATI: A meeting on leprosy awareness and prevention was convened on Tuesday 

at the Kamrup Metropolitan Deputy Commissioner’s office, chaired by Dr. Pradipta Kumar 

Nayak, Special Monitor (Leprosy) of the National Human Rights Commission (NHRC). 

The session was attended by Kamrup Metropolitan Deputy Commissioner Sumit 

Sattawan, District Development Commissioner Parijat Bhuyan, along with senior officials 

from the Health Department and other related departments. The discussions focused on 

ensuring that persons affected by leprosy receive timely benefits under the government’s 

free healthcare schemes. Officials stressed that early detection of the disease, followed 

by prompt treatment, can enable full recovery and help prevent disabilities. 

It was further highlighted that leprosy diagnosis and free treatment services are available 

at all government health centres across the district. Globally, more than 10 million patients 

have undergone multidrug therapy and been cured of the disease. 

Calling for coordinated action, Dr. Nayak urged all departments to carry out their 

respective responsibilities in spreading awareness. He emphasized that with collective 

effort, a leprosy-free society can be achieved. 
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Scroll.in 

As India cracks down on refugees, it is betraying its long commitment to 

international solidarity 

We should give them an opportunity to access education, health services and to find ways 

so they can contribute to our country. 

https://scroll.in/article/1086661/as-india-cracks-down-on-refugees-it-is-betraying-its-

long-commitment-to-international-solidarity 

Nandita Haksar 

11 hours ago 

The Indian media has seen the refugee issue only as a source of occasional human 

interest stories, describing the plight of refugees and their struggles for survival. It is only 

recently that refugees have featured in the headlines in India when they became a political 

issue in the violence in Manipur. Then came the horrific story of a group of Rohingyas 

taken by the Indian authorities and thrown into the sea. This time the story made the front 

pages. 

However, the arrests and detentions of the Rohingyas cannot be seen in isolation from 

the issue of refugee protection in India. It has to be seen in the context of national and 

international political developments – namely the rise of religious right political movement 

that has weaponised immigration and refugee issues for furthering their political agenda. 

It is in this context we must see the latest arrests of the African refugees living in Malviya 

Nagar in Delhi. For the past week or more the police, often in plain clothes, have been 

picking up refugees from Sudan, Yemen, Somalia and, after taking their biometrics, 

sending them to infamous detention facility in Haryana called Lampur Seva Sadan. 

The police have been picking up the men, leaving the women and children on their own, 

refugees say. Most of the women do not work, which leaves them very vulnerable. 

Yousif Haroun, a refugee from Sudan who has an identity card from the United Nations 

High Commission for Refugees, has sent several desperate emails to the UNHCR 

informing them of the recent arrests from Malviya Nagar. But they have offered no other 

advice than to tell him to lie low and change his mobile number. 

Haroun has taken the advice and has been staying in different hospitals. But the police 

has barged into his home, where his wife with two very small children are living. These 

raids have left them traumatised. One child is barely two years old and the other is a baby 

of six months. 

A young Yemeni refugee man said he was taken and beaten by the police. He asked 

them why he was beaten, they said he had come illegally to India. The police do not 

respect the identity cards issued by the UNHCR. The Yemeni man told the police that 
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they should think of the Indians who are living in Africa because if news of these arrests 

goes to Africa there would be a reaction against Indians there. 

The refugees from Africa say they face racialism on daily basis, One woman from Somalia 

said when they buy vegetables, they sell for higher prices and they find it difficult to rent 

accommodation. Many refugees had found ways of getting false Aadhaar cards, which 

allowed them to send their children to school, to access banking services, receive money 

from their relatives abroad through Western Union and get licences for two- wheelers. 

However, refugees are now unable to get Aadhar cards. Under the new Immigration and 

Foreigners Act, 2025, hospitals and schools are obliged to report if anyone foreigner 

without a valid visa comes to their institution. 

The police have also been visiting Vikaspuri and settlements around the area in Delhi 

where there is a concentration of refugees from Myanmar. They have barged into 

churches and threatened the refugees but so far not arrested any. 

Some refugees in Delhi , such as Cynthia, a single mother with three children, had got 

sponsorships to the US. But their hopes of a a stable future were dashed when the US 

President Donald Trump stopped all refugee sponsorship programmes. 

Yousif Haroun has applied to Australia for a humanitarian visa and has a receipt. But now 

he wonders what will happen if the police arrest him and detain him. What will happen to 

his young family? 

Yousif Haroun's family. 

What struck me about Haroun is his calm dignity and the way he spoke without anger and 

hatred. It reminded me of another Sudanese family who were sitting outside the UNHCR 

office protesting. I was there also protesting on World Refugee Day in June. As I handed 

over a memo to the UNHCR, I shouted at the police, saying I was ashamed of the way 

Indians were treating refugees. I heard a calm voice behind me say, “But we do not hate 

India. That is why we came here for protection.” 

Yes, the African refugees came to India because of our reputation built over the years 

through the Non-Aligned Movement and in the days when international solidarity and 

friendship were the cornerstones of our foreign policy. 

The National Human Rights Commission, which has been entrusted with the task of 

drafting a law to protect refugees in India, has not done its job. The UNHCR offers no 

succour to the refugees, not even offering basic financial assistance or food for children 

as it used to. Indian civil society is not concerned. 

Haroun and other refugees who came to India in the hope of receiving a warm welcome 

will leave either with bitter memories of the racial and communal prejudice they faced as 

African Muslims. They live with unbearable stress and anxiety levels. 
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There is an alternative to these arrests and pushbacks of refugees: a law that protects 

refugees and at the same time has a way of documenting them. Giving them an 

opportunity to access education, health services and to find ways so they can contribute 

to our country. These refugees can become bridges of friendship and solidarity. 

If we continue these arrests, detentions and deportations we will definitely create a 

situation when there will be a build-up of anti-India feelings and resentment and the Indian 

diaspora will and is already facing the consequences. 

Nandita Haksar is a lawyer and author. Her most recent book, co-authored with Soe 

Myint, is Military Rule in Burma (1988-2024): Story of Mizzima Media: Born in Exile, 

Banned in Myanmar. 
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Jansatta 

जावरी मंदिर मामले में सीजेआई गवई की दिप्पणी पर भड़के यूजर ने कहा- `िैवीय न्याय धीरे होता 

है मगर होता जरूर है’ 

एडवोकेट ववनोद व िंदल नाम के यू र ने मुख्य न्यायाधीश बीआर गवई को पत्र वलखा है और इसकी एक 

कॉपी राष्ट्र पवि द्रौपदी मुमूू को भी भे ी गई है। 

https://www.jansatta.com/trending-news/people-reacted-on-social-media-to-cji-br-gavai-

comment-go-and-ask-god-to-act-himself/4145433/ 

September 17, 2025 

सुप्रीम कोटू ने याविका को प्रिार वहि याविका बिािे हुए, मध्य प्रदेश में यूनेस्को की ववश्व धरोहर ख ुराहो 

मिंवदर पररसर के वहसे्स  ावरी मिंवदर में भगवान ववषु्ण की साि फुट की मूविू के पुनवनूमाूण और पुनर्स्ाूपना 

के वनदेश देने की मािंग वाली याविका को खारर  कर वदया। मुख्य न्यायाधीश बीआर गवई ने याविकाकिाू 

से कहा, “ ाओ और देविा से ही कुछ करने के वलए कहो। िुम कहिे हो वक िुम भगवान ववषु्ण के कट्टर 

भक्त हो। िो  ाओ और अभी प्रा्ूना करो। यह एक पुरािात्विक र्स्ल है और एएसआई को अनुमवि वगैरह 

देनी होगी। माफ करना।” सी ेआई की इस वटप्पणी के बाद लोगोिं ने सोशल मीवडया पर प्रविवियाएिं  दी हैं। 

एडवोकेट ववनीि व िंदल नाम के यू र ने सी ेआई की वटप्पवणयोिं को वापस लेने की मािंग की है। उन्ोिंने 

एक्स पर पोस्ट कर वलखा, “सनािन धमू का अनुयायी होने के नािे, मैंने भारि के माननीय मुख्य न्यायाधीश, 

न्यायमूविू बी.आर. गवई को एक पत्र भे कर भगवान ववषु्ण और वहिंदू भावनाओिं को ठेस पहुिंिाने वाली उनकी 

वटप्पवणयोिं को ित्काल वापस लेने की मािंग की है। पत्र की एक प्रवि भारि के माननीय राष्ट्र पवि को भी भे ी 

गई है। राष्ट्र पवि भवन यह सुवनविि करने के वलए वक इस मामले पर राष्ट्र ीय ध्यान वदया  ाए। मुझे आशा है 

वक सवोच्च न्यायालय और भारि के राष्ट्र पवि इसे गिंभीरिा से लेंगे और भारि में हर धमू की गररमा को बनाए 

रखेंगे।” 

एनएिआरसी के सदस्य ने महाभारि का श्लोक वकया पोस्ट 

एनएिआरसी के सदस्य वप्रयिंक कानूनगो ने महाभारि का एक श्लोक पोस्ट करिे हुए कहा, “उक्त्वानत्वि 

दुबूुत्वधिं  मिंदिं  दुयोधनिं पुरा। यिः  कृष्णस्तिो धमो यिो धमूस्तिो  यः ॥ यह श्लोक  ो सवोच्च न्यायालय के 

प्रिीक विह्न पर है वह महाभारि से वलया गया है श्लोक में व न भगवान “कृष्ण” का उले्लख है वे भगवान 

“ववषु्ण” के ही अविार हैं। खैर भोले का भगवान होिा है,वो सब देख रहे हैं। 

पत्रकार राहुल वशवशिंकर ने सी ेआई गवई की वटप्पणी पर प्रविविया देिे हुए कहा, “असिंवेदनशीलिा? एक 

वहिंदू भक्त द्वारा  ावरी मिंवदर में भगवान ववषु्ण की खिंवडि मूविू की पुनर्स्ाूपना के वलए अदालि से वनदेश 

मािंगने की याविका पर, मुख्य न्यायाधीश बीआर गवई ने कहा, “ ाओ और भगवान से ही कुछ करने के वलए 

कहो। िुम कहिे हो वक िुम भगवान ववषु्ण के कट्टर भक्त हो। िो  ाओ और अभी प्रा्ूना करो।” 

लोगोिं ने दी प्रविवियाएिं  

पत्रकार नुपुर  े शमाू ने कहा, “हम ववषु्ण से अपनी मूविू पुनः  र्स्ावपि करने का अनुरोध करें गे, लेवकन आइए 

भारि को वहिंदू राष्ट्र  और धमूग्रिं्ोिं को सिंववधान घोविि करें । एक िरफ हटें और वहिंदुओिं को स्वयिं और अपनी 
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सभ्यिा की भूवम पर शासन करने दें। धमूवनरपेक्षिा के सुववधा नक मुखौटे के पीछे वछपकर आर्स्ा के 

वनणाूयक न बनें।” 

वड ाइनर और एिं टरपे्रन्योर साववत्री मुमुकु्ष ने सी ेआई की वटप्पणी पर कहा, “इस नव-बौध मुख्य न्यायाधीश 

पर िुरिंि महावभयोग िलाओ! कल्पना कीव ए वक एक मुख्य न्यायाधीश इिना असभ्य और असिंवेदनशील 

हो। क्या उनमें इिनी वहम्मि है वक वे वकसी मुत्विम, ईसाई, बौध या वसख आवेदक की आर्स्ा का इिना 

खुलेआम म ाक उडा सकें ? ये ढोिंगी सोििे हैं वक वे हमारे देविाओिं का म ाक और अपमान करके बि 

वनकलेंगे क्योिंवक वहिंदू सडकोिं पर उिरकर अपनी शत्वक्त का प्रदशून नही िं करिे। वे “ ाओ और देविा से ही 

कुछ करने को कहो” कहकर हमारे श्री ववषु्ण का खुलेआम मजाक उडा रहे हैं। मुख्य न्यायाधीश से क्या 

िाहिे हैं, यह सोि-समझकर कहें – आपका अनादर सोए हुए भगवान ववषु्ण को  गा सकिा है और  ब वे 

वास्तव में इस त्वर्स्वि के बारे में कुछ करने का फैसला करें गे, िब आपको अपने  न्म का पछिावा होगा। 

ववनाश काले ववपरीि बुत्वध।” 

स्वावि गोयल शमाू ने कहा, “क्या कोई न्यायाधीश, मुख्य न्यायाधीश िो क्या, वकसी दरगाह के  ीणोधार की 

मािंग करने वाले याविकाकिाू को दरगाह के  ीणोधार के वलए पीर से दुआ मािंगने को कहेगा? वपछले महीने 

ही सुप्रीम कोटू ने भारिीय पुरािि सवेक्षण (एएसआई) को वदल्ली में आवशक अल्लाह दरगाह और बाबा 

फ़रीद की विल्लागाह की मरम्मि की वनगरानी करने का वनदेश वदया ्ा, हालााँवक उसने उनकी कब्ोिं पर 

 ीणोधार के वलए दुआ मािंगने पर कोई वटप्पणी नही िं की ्ी।” 

मोहन दास पाई ने कहा वक वकसी भी    को धावमूक भावनाओिं को ठेस पहुिंिाने का अवधकार नही िं है। 

उन्ोिंने पोस्ट कर वलखा, “बेहद िौिंकाने वाला बयान। एक मुख्य न्यायाधीश द्वारा अपने पद की गररमा को 

ठेस पहुिंिाना अनुविि है। वकसी भी न्यायाधीश को नागररकोिं की धावमूक भावनाओिं को ठेस पहुिंिाने का 

अवधकार नही िं है।” 

प्रोफेसर डॉ. लावण्या वेमसानी पीएि.डी ने एक्स पर पोस्ट कर वलखा, “सवोच्च न्यायालय के न्यायाधीश 

अिीि में छोटे-मोटे मामलोिं में भी सुनवाई करिे रहे हैं। और यह मुख्य न्यायाधीश के अवधकार के्षत्र में आिा 

है वक वह सरकार को एएसआई के प्रशासवनक ढािंिे की  ािंि के वलए एक सवमवि गवठि करने का वनदेश 

 ारी करें । इसे अिंगे्र ोिं के अधीन र्स्ावपि उपवनवेशवादी शासन व्यवर्स्ा के अधीन रहने की आवश्यकिा 

नही िं है। अमेररका के सिंग्रहालय सिंग्रहालयोिं में मूविूयोिं की पू ा की अनुमवि दे रहे हैं – उदाहरण के वलए, 

नू्ययॉकू के मेट सिंग्रहालय में ववषु्ण की मूविू की सप्ताहािंि में पू ा की  ािी है।” 

सी ेआई को व मे्मदार ए ेंसी को वनदेश देने अवधकार ्ा- एडवोकेट दीवपका शमाू 

एडवोकेट दीवपका शमाू ने सी ेआई गवई की वटप्पणी को लेकर कहा, “एक न्यायाधीश को सवोच्च न्यायालय 

में पदोन्नि वकया  ािा है,  ो अनुसूविि  ावि का प्रविवनवधि सुवनविि करने की इच्छा से प्रभाववि एक 

कदम है।  ब अदालिें न्याय के बारे में कम और प्रविवनवधि के ह्किं डोिं के बारे में अवधक सोिने लगिी हैं 

िो यही पररणाम होिा है। मैंने कुछ महीने पहले पूछा ्ा, क्या वहिंदू उन न्यायाधीशोिं से न्याय की उम्मीद कर 

सकिे हैं  ो खुद को वहिंदू धमू ववरोधी वविारधाराओिं और व्यत्वक्तिोिं से  ोडिे हैं? इस सवाल का  वाब आ  

वमल गया है।  
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सी ेआई को व मे्मदार ए ेंसी को वनदेश देने या उसकी लापरवाही के वलए फटकार लगाने का अवधकार 

्ा, लेवकन उन्ोिंने  ो करना िुना वह वहिंदू आर्स्ा और वहिंदू देवी-देविाओिं में भत्वक्त का म ाक उडाना ्ा। 

न्याय की  गह अन्याय कोटू से वमलना लगिा है बौध को। ये आर्स्ा की आर्स्ा और ववश्वास पर आधाररि 

है।    को ये अवधकार नही िं है वक वो आर्स्ा की आर्स्ा का उपहास करें ।” 
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UPUKLive 

मानवाधिकार आयोग का बड़ा आदेश: ज़रीफ मधिक के गौहत्या केस में सच्चाई आएगी सामने! 

https://upuklive.com/states/uttar-pradesh/human-rights-commissions-big-order-will-be-revealed-

in-zarif-maliks-cow-slaughter-case-22998.html 

By Yameen Vikat 

On: Wednesday, September 17, 2025 8:12 PM 

यामीन विकट, ठाकुरद्वारा। मुरादाबाद के वकशनपुर गाांिडी में 25 जुलाई को हुए गौहत्या मामले में पूिव वजला 

पांचायत सदस्य ज़रीफ मवलक को आरोपी बनाया गया था। अब उन्ोांने खुद को बेकसूर बताते हुए राष्ट्र ीय 

मानिाविकार आयोग (एनएचआरसी), नई वदल्ली का दरिाजा खटखटाया है। ज़रीफ का कहना है वक उन्ें 

झठेू मामले में फां साया गया है। इस वशकायत के बाद आयोग ने मुरादाबाद के एसएसपी को पत्र वलखकर 

मामले की वनष्पक्ष जाांच के आदेश वदए हैं। क्या है इस मामले की पूरी सच्चाई? आइए जानते हैं। 

ज़रीफ मवलक का दािा: “मैं वनदोष हूँ” 

ज़रीफ मवलक ने मानिाविकार आयोग को बताया वक िह एक सामावजक कायवकताव हैं और ग्राम पांचायत 

चुनाि से पहले उनकी छवि को खराब करने के वलए उन्ें इस झठेू मामले में फां साया गया। उन्ोांने आयोग 

के सामने दािा वकया वक वजस समय गौहत्या का कवथत मामला हुआ, िह अपने सू्कल में मौजूद थे। इसका 

सबूत देते हुए उन्ोांने सीसीटीिी फुटेज भी पेश की, वजसमें िह उस समय सू्कल में वदखाई दे रहे हैं। ज़रीफ 

का कहना है वक यह पूरा मामला उनकी प्रवतष्ठा को नुकसान पहुांचाने की सावजश का वहस्सा है। 

मानिाविकार आयोग का सख्त रुख 

राष्ट्र ीय मानिाविकार आयोग ने इस मामले को गांभीरता से वलया है। आयोग की एक सवमवत, वजसकी 

अध्यक्षता सदस्य वप्रयाांक कानूनगो कर रहे हैं, ने मुरादाबाद के एसएसपी को पत्र भेजा है। इस पत्र में साफ 

कहा गया है वक मामले की वनष्पक्ष और गहन जाांच की जाए। आयोग ने पुवलस को चार सप्ताह के भीतर पूरी 

जाांच करके एक विसृ्तत ररपोटव सौांपने का वनदेश वदया है। अब सबकी नजर इस बात पर है वक पुवलस की 

जाांच में क्या सच सामने आएगा। 
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Hindustan 

गोकशी के आरोपी ने ली मानवाधिकार आयोग की शरण 

Moradabad News - कोतवाली के्षत्र के ककशनपुर गाांवडी में 25 जुलाई को गोहत्या के आरोपी पूवव कजला 

पांचायत सदस्य जरीफ मकलक ने खुद को कनदोष बताते हुए राष्ट्र ीय मानवाकिकार आयोग से न्याय की गुहार 

लगाई है। आयोग ने एसएसपी को... 

https://www.livehindustan.com/uttar-pradesh/moradabad/story-former-district-panchayat-

member-seeks-justice-from-human-rights-commission-in-cow-slaughter-case-

201758114011127.amp.html 

Wed, 17 Sept 2025, 06:30:PM | Newswrap कहन्दुस्तान, मुरादाबाद 

कोतवाली के्षत्र के ककशनपुर गाांवडी में 25 जुलाई को गोहत्या के आरोपी पूवव कजला पांचायत सदस्य जरीफ 

मकलक ने खुद को कनदोष बताते हुए राष्ट्र ीय मानवाकिकार से न्याय की गुहार लगाई है, कजसके बाद 

मानवाकिकार आयोग की गकित सकमकत ने एसएसपी सतपाल अांकतल को पत्र भेजकर कनष्पक्ष जाांच के आदेश 

कदए हैं। मानवाकिकार आयोग ने एसएसपी सतपाल अांकतल को जारी ककए गए पत्र में कहा है कक 

कशकायतकताव जरीफ मकलक एक सामाकजक व्यक्ति है। कशकायतकताव की ओर से आयोग को बताया कक 

ग्राम पांचायत चुनाव से पहले उसकी छकव को िूकमल करने के कलए झिेू केस मे फां साया गया है। मानवाकिकार 

आयोग के सदस्य कियाांक कानूनगो की अध्यक्षता वाली राष्ट्र ीय मानवाकिकार आयोग की गकित सकमकत ने 

मामले का सांज्ञान लेते हुए एसएसपी को पत्र भेजकर चार सप्ताह के भीतर मामले की कनष्पक्ष जाांच कराकर 

आयोग को ररपोर्व िसु्तत करने की बात कही है। 
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Amar Ujala 

Moradabad News: गोकशी के मामले में वाांछित पूवव छिला पांचायत सदस्य पहांचे राष्ट्र ीय मानव 

अछिकार आयोग आयोग ने एसएसपी से चार सप्ताह में माांगी िाांच ररपोर्व, वही ां छहांदू सांगठनो ां ने सीओ 

से की उनकी शीघ्र छगरफ्तारी की माांग 

https://www.amarujala.com/uttar-pradesh/moradabad/former-district-panchayat-

member-wanted-in-cow-slaughter-case-reaches-national-human-rights-commission-

thakurdwara-news-c-279-1-mo11005-111181-2025-09-18 

संवाद नू्यज एजेंसी, मुरादाबाद Updated Thu, 18 Sep 2025 02:24 AM IST 

ठाकुरद्वारा। शिव नगर पत्थर खेडा में गोकिी के मामले में नामजद पूवव शजला पंचायत सदस्य बुधवार को 

राष्ट्र ीय मानव अशधकार आयोग शदल्ली पहंच गए। आयोग ने उनके शिकायत पर संज्ञान लेते हए एसएसपी 

को नोशिस जारी कर उनकी शिकायत की जांच ररपोिव चार सप्ताह के भीतर प्रसु्तत करने को कहा है। उधर 

बुधवार को शहंदू संगठनो ंके कायवकताव भी सीओ से शमले। फरार पूवव शजला पंचायत सदस्य की िीघ्र शगरफ्तारी 

की मांग की। गांव में 25 जुलाई को ग्रामीणो ंने जंगल में कुछ लोगो ंको गोकिी करते पकडा था। इस मामले 

में पुशलस ने तीन लोगो ंको मौके से शगरफ्तार शकया था। जबशक नामजद चार लोग कोिव में समपवण कर चुके 

हैं। 

आठवें एक तो अशभयुक्त अशधवक्ता एवं पूवव शजला पंचायत सदस्य जरीफ मशलक पुशलस की पकड से 50 

शदन बाद भी बाहर हैं। जरीफ अहमद ने बुधवार को अपने अशधवक्ता के माध्यम से राष्ट्र ीय मानव अशधकार 

आयोग शदल्ली में याशचका दायर की। शजसमें उन्ोनें कहा शक वह एक सामाशजक कायवकताव भी है उन्ें कुछ 

लोग राजनीशतक रंशजि में गोकिी के झठेू मुकदमे में फंसना चाहते हैं। उनका दावा है शक वह उस शदन 

अपने कॉलेज में थे। घिना की जगह नही ंगए थे। उनकी शिकायत पर आयोग की पीठ के शप्रयांक कानूनगो 

ने संज्ञान लेते हए एसएसपी मुरादाबाद को नोशिस जारी करने के शलए आदेि शदए हैं और चार सप्ताह के 

भीतर शिकायत की जांच ररपोिव प्रसु्तत कर आयोग के समक्ष प्रसु्तत करने को कहा है। शवशहप के मंत्री पंकज 

शसंह, शिव नगर मंशदर के महंत बच्चा बाबा भी बुधवार को सीओ गौरव कुमार शत्रपाठी से शमले। उन्ोनें कहा 

शक 50 शदन बाद भी पुशलस जरीफ अहमद को शगरफ्तार नही ंकर सकी है। उन्ें अभी तक आश्वासन ही शदए 

जा रहे हैं। इसशलए जरीफ अहमद को िीघ्र शगरफ्तार शकया जाए। इस पर सीओ ने उन्ें िीघ्र शगरफ्तारी का 

आश्वासन शदया है। सीओ ने बताया शक जरीफ अहमद की तलाि एसओजी और पुशलस की तीन िीम कर 

रही है उन्ें उम्मीद है शक उन्ें शगरफ्तार कर शलया जाएगा। 
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Dainik Bhaskar 

अरेरा कॉलोनी में शराब दुकान, जाांच करने पहांचे अफसर:मानव अधिकार आयोग में रहवाधसयो ां ने 

की थी धशकायत; 15 धदन में ररपोर्ट देने को कहा 

https://www.bhaskar.com/local/mp/bhopal/news/liquor-shop-in-arera-colony-officers-arrive-to-

investigate-135944474.html 

भोपाल 2 घंटे पहले 

भोपाल की अरेरा कॉलोनी में शराब दुकान खुलने के मामले में बुधवार को आबकारी ववभाग और विला 

प्रशासन के अफसर िांच करने पहंचे। रहवावसयो ंने मामले में राष्ट्र ीय मानव अवधकार आयोग में वशकायत 

की थी। इसके बाद आयोग ने 15 वदन में विमे्मदारो ंको ररपोटट देने को कहा। 

िानकारी के अनुसार, 28 िुलाई को आयोग के सदस्य वप्रयांक कानूनगो की पीठ ने इस मामले में मानव 

अवधकार संरक्षण अवधवनयम, 1993 की धारा 12 के अंतगटत संज्ञान वलया था। प्रदेश सरकार को वनदेवशत 

वकया गया था वक भोपाल के विला मविस्ट्र ेट को नोवटस िारी कर वशकायत की िांच कराकर 15 वदन में 

कारटवाई प्रवतवेदन प्रसु्तत करें । 

िब कोई कारटवाई नही ंकी गई तो 19 अगस्त को वफर से स्मरण पत्र भेिा गया। इस पर आयोग ने आबकारी 

आयुक्त एवं विला मविस्ट्र ेट को नोवटस िारी वकया। विसमें 3 अकू्टबर को मानव अवधकार आयोग के वदल्ली 

स्थथत कें द्रीय कायाटलय में प्रवतवेदन सवहत उपस्थथत होने का आदेश वदया था। इसके बाद बुधवार को 

आबकारी ववभाग मौके पर पहंचा और रहवावसयो ंके बयान लेना शुरू वकए। बयान के दौरान ही रहवावसयो ं

ने कहा वक दुकान हटाई िाए। वरना, रहवासी धरना प्रदशटन करें गे। 

नोवटस के बाविूद कारटवाई न होना वचंतािनक कांगे्रस प्रवक्ता वववेक वत्रपाठी ने कहा वक आयोग की बार-

बार की नोवटस और चेताववनयो ंके बाविूद विमे्मदारो ंने आि तक कोई कारटवाई नही ंकी। यह लापरवाही 

नही,ं बस्ि साठगांठ है। कैसे एक ही दीवार के सहारे हॉस्िटल और शराब दुकान का संचालन वकया िा 

सकता है? 

वशकायतकताट और रहवासी पूणेंदु शुक्ला ने कहा वक शराब दुकान धावमटक थथल और बच्ो ंके अिताल के 

पास खुलवाना न वसफट  वनयमो ंका उलं्लघन है, बस्ि रहवावसयो ंके अवधकारो ंका हनन भी है। लवनीश 

भाटी ने कहा, यह सब वमलीभगत से हआ है। रहवासी भूखंड पर व्यावसावयक उपयोग वकया िा रहा है। 
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Yash Bharat 

भोपाल: अस्पताल और धार्मिक स्थल के पास शराब की दुकान पर बवाल 

https://yashbharat.co.in/bhopal-chaos-at-liquor-shop-near-hospital-and-religious-place/ 

भोपाल, Yash Bharat | September 17, 2025 

मानवाधिकार आयोग की सख्ती के बाद जागा प्रशासन 

काांगे्रस ने कहा- “शराब माधियाओां से धमलीभगत”, काररवाई न होने पर आांदोलन की चेतावनी 

भोपाल, यशभारत। भोपाल की पॉश अरेरा कॉलोनी में एक आवासीय भूखांड पर अवैि रूप से चल रही 

शराब की दुकान-कम-बार अब धजला प्रशासन के धलए धसरददर  बन गई है। लगातार धशकायतोां को अनदेखा 

करने के बाद, अब यह मामला राष्ट्र ीय मानवाधिकार आयोग (NHRC) तक पहांच गया है, धजसने भोपाल के 

आबकारी आयुक्त और धजला मधजस्ट्र ेट को समन जारी धकया है। इस सख्ती के बाद, प्रशासन ने आनन-

िानन में हरकत में आते हए रहवाधसयोां के बयान दजर करने शुरू कर धदए हैं। 

यह पूरा मामला तब सामने आया जब रहवाधसयोां ने बार-बार धशकायत की धक सोमा गु्रप द्वारा एक ही दीवार 

से सटे बच्ोां के अस्पताल और एक िाधमरक स्थल के पास शराब की दुकान चलाई जा रही है। महीनोां तक 

कोई काररवाई न होने पर, स्थानीय लोग मानवाधिकार आयोग पहांचे। 

आयोग ने मामले की गांभीरता को देखते हए 28 जुलाई 2025 को सांज्ञान धलया और धजला मधजस्ट्र ेट से 15 

धदनोां के भीतर काररवाई ररपोटर (ATR) माांगी। हालाांधक, आयोग के धनदेशोां और 19 अगस्त को भेजे गए 

अनुस्मारक (ररमाइांडर) को भी नजरअांदाज कर धदया गया। इसके बाद, आयोग ने कडा रुख अपनाते हए 

दोनोां अधिकाररयोां को 3 अकू्टबर 2025 को धदल्ली में व्यक्तक्तगत रूप से पेश होने का आदेश धदया। 

आयोग के इस सख्त रवैये के बाद, आज आबकारी धवभाग ने धशकायतकतारओां और अन्य रहवाधसयोां के 

बयान धलए। सभी ने एकमत से इस अवैि दुकान को तुरांत बांद करने की माांग की और चेतावनी दी धक अगर 

काररवाई नही ां हई तो वे धवभाग के कायारलय के सामने िरना देंगे। 

काांगे्रस का सरकार पर हमला 

काांगे्रस प्रवक्ता धववेक धिपाठी ने इस पूरे प्रकरण पर प्रदेश सरकार को आडे हाथोां धलया। उन्ोांने कहा, “यह 

बेहद शमरनाक है धक आयोग की बार-बार की चेतावनी के बावजूद कोई कदम नही ां उठाया गया। यह धसिर  

लापरवाही नही ां, बक्ति शराब माधियाओां के साथ खुली धमलीभगत है।” धिपाठी ने सवाल उठाया धक एक ही 

दीवार से सटे अस्पताल और शराब की दुकान कैसे चल सकती है। उन्ोांने आरोप लगाया धक सरकार जनता 

की सुरक्षा की बजाय माधियाओां के मुनािे की रखवाली कर रही है। 

धशकायतकतार पूणेंदु शुक्ला ने इसे धनयमोां का उल्लांघन और समाज के क्तखलाि एक गांभीर अपराि बताया, 

जबधक लवनीश भाटी ने कहा धक यह सब आबकारी धवभाग और प्रशासन की धमलीभगत का नतीजा है। 

धिपाठी ने चेतावनी देते हए कहा, “अगर इस दुकान को तुरांत बांद कर, लाइसेंस रद्द नही ां धकया गया और 

दोषी अधिकाररयोां पर काररवाई नही ां हई, तो काांगे्रस सडकोां पर उतरकर जनता के धहत में बडा आांदोलन 

करेगी। 
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Over 2,000 delegates representing 193 countries will assemble in Mumbai this week for 

the Global Digital Health Summit 2025 (GDHS 2025), to discuss artificial intelligence and 

the digital transformation of healthcare. The three day summit will be held from 19 to 21 

September at the Jio World Convention Centre. 

Supported by the Ministry of AYUSH, the National Human Rights Commission and the 

Government of Telangana, the event has been designated as the Official Pre-Summit 

Event of the AI Impact Summit 2026 by the Ministry of Electronics & IT (MeitY), 

Government of India. With the theme ‘RESET,’ GDHS 2025 will explore how digital 

technologies and AI are reshaping patient care, medical education, health policy and 

health system delivery worldwide. 

The speakers include Dr Vinton G Cerf, Vice President, Google, Dr Joseph C Kvedar, 

Co-Chair, Global Digital Health Summit and Professor, Harvard Medical School, Dr Ram 

Charan, global business strategist and bestselling author and cricket legend Ajinkya 

Rahane, who will share his perspective on health, wellness and the role of digital tools in 

high-performance lifestyles. Indian government officials, including Vaidya Rajesh 

Kotecha, Secretary, Ministry of AYUSH, Dr Rajeev Raghuvanshi, Drugs Controller 

General of India, CDSCO, Government of India and  Abhishek Singh, Additional 

Secretary, MeitY and CEO, IndiaAI Mission (an initiative of MeitY, Government of India), 

will join global experts to deliberate on the future of healthcare and AI regulation. 

 

The summit will also see the launch of the AI Pyramid framework, a structured model for 

integrating AI in healthcare; AI Certification for Healthcare, which will equip every 

delegate with a Level-1 certification along with global CPD credits and policy discussion 

on ABDM 2.0 and workforce transformation. A dedicated Digital Health Expo will 

showcase breakthrough technologies and the closing Innovation Awards will recognise 

pioneers driving change in digital health. "In healthcare, more than 99 per cent of people 

are used by AI, while only 1 per cent actually use AI. We want to change that, so that 

every person who attends the summit becomes a creator of AI tools, not just a user & this 

will become the first summit in the world to train all delegates on Level-1 Certification for 

Artificial Intelligence” said, Dr Rajendra Pratap Gupta, Summit Chair and former advisor 

to the Union Health Minister. 

By hosting GDHS 2025, India further strengthens its position as a global hub for digital 

health innovation, policy and partnerships, bringing together policymakers, clinicians, 

technology leaders, investors and influencers on a common platform. 

BW HEALTHCARE, Online, 18.9.2025
Page No. 0, Size:(0)cms X (0)cms.

https://www.bwhealthcareworld.com/article/global-digital-health-summit-2025-in-mumbai-to-focus-on-ai-in-healthcare-571945
https://www.bwhealthcareworld.com/article/global-digital-health-summit-2025-in-mumbai-to-focus-on-ai-in-healthcare-571945

